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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDER 88 AD
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Hetueen =

.T.Srinivas

«e. Applicant
And

1. Superintendent of Pgst Offices,
Adilabad Postal Divisidn, Adilabad.

2. LG.Ppchamallu

«ve RB spondents

Counsel for the Applicant : Shri S.Ramakrishna Rao

Counsel for the Respondants‘% Shri N.R.Deuaraj,sr.CGSC

CORAM: . : /f}ji

THE HON'S8LE SHRI R.RANGARAJAN ¢ MEMBER (A)
THE HON'BLE SHRI B.S.JAI PARAMESHWAR & mMEMBER (D)

(Order per Hon'ble Shri R.Rangarajan, Member (R) ).
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(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

Heard Sri S.Ramakrishna Rao, counsel faor the app

and Sri N.R.Devaraj, learned standing counsel for ths of

*fﬁgrued on respondent No.2, he
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absent.

Ze A noti?icatién dt.13-12-95 bearing No.B3/400 dt.
(Annexure-I page~-7 to the OA) uas issued for selection t
of EDBPM, Budakurd; a/w Bellampalli, Dist.Adilabad. App
respondent No.2 and some othersresponded to that notific

pondent Npo.2 was selected.

J. 'Aggrieuad by the above, the applicant has filed
to set aside the selection of Respondent No.2 and for a
direction to ths respondents to eppoint the appiicéﬁt;;@

[,
of respondent No.2 as he islzéritﬂriaus candidate.

4, Reply has been filed in this OA. It is not nece
LV IV AV . ‘ -

tpgveres all the submissions made in the reply.. 'he reg
submit that t he appl@dant had not filed his property cel
as damanded in the notification dt.13-12-1995. Hence, ¢
had‘sacured more marks than respondent No.2, be could ng
ted as he failed to fulfill the conditions laid down in

cation,

5. In order tu;verify the above submission of the ¢

we h@f? called fFor the file in connection with the selg%

licant

fiesin

is calleq

13=-12-85
b the post
Licant’afa

btion, Res-

this OA
consequential

f':,h% place

ssary to
pondents
tificate
ven if he
t be selec-"

the notifi-

gspondent s,

tion pro-

ceedings. The applicant had filed eight fertificetes s 1long with
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his application. fi%ﬁé;déi%iﬁﬁauﬁathéﬁanhexures does not
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that he had inclosed the property certificate along with

cate® %ﬁ enclosed to his application.

Aot

was signed by a Serpush and not by Mandal Revenue Ofriced.

indicate

his appli-

" cation,but there is a certificate captioned as "valuatiorn certifi-

That "valuation cfrtifigata“

This

cannot be treated as s velid certificate in view of the flact that

the certificate was not signed by the M.R.U,

5, The learned counsel for the applicant has enclosed aﬂ

fﬁraparty certificate dt.9-11-95 (Annexure=YIII page-21) to the

G.A. and submits that incase thiscertificate dt.9-11-53 is

available along with the applicstiocn form, then the case

—

ﬁ%z;iié of the

applicant has to be alloued.

application repeatedly trying to catch the

cate dt.9-11=25 put our efforts were futile. Hence the I

be dismissed as the applicant had not enclosed proper pri

certificate to his application form,

Te in vigy of what is stated above, the CA is dismi

No costs., (The selection proceedings

O~

having no merits,

and returned back).
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1 Superlntendfnt of Poetlﬂfflces,

evdiee
copy to:

Adilabad ﬁmqtal OlUlSlDﬂ, Adilabad.

2. Gne copy to [ir.S. Ramakrishna Rao, Advucat&, ﬂT'HydprabaﬁQ
_ 3. One copy to {r. Hed. Dpuraj, SI.LGJL CMT Hydpr%b&d.‘.,
-'4;»an@»cépy to 0. p ﬁ),cnr, Hydarabad. ‘ o
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